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I, the above-named deponent, do hereby solemnly affirm
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Public

That the deponent is presently posted as District
Magistrate, Haridwar, Uttarakhand.

That on 28.08.2024, after the course of hearing in the
present matter, this Hon'ble Tribunal was pleased to
pass certain directions and direct the respondents to
file a reply by the form of an affidavit to the Original
Application. The relevant paras of the said Order
dated 28.08.2024 are being quoted here for the kind
perusal of this Hon'ble Tribunal:

5. “The original application raises substantial issues
relating to compliance with environmental norms.

6. Issue notice to the respondents for filing their
reply in the form of an affidavit before the
Tribunal at least one week before the next date of
hearing. If any respondent directly files the reply
without routing it through his advocate then the
said respondent will remain virtually present to

assist the Tribunal.”

That the Respondent No. 3 respectfully submits that
the statements contained in Paragraphs 1 and 2 of the
application pertain to the incident that occurred on
February 20, 2023, at an unauthorized firecracker
warehouse located in Mohalla Kanoon Goyan,
Panchayat Dharamshala, Roorkee, District Haridwar,
Uttarakhand, along with the consequences arising

therefrom. As these paragraphs merely recount the

o
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(S.K MAHESHMRI?%A
Advocate & Notary Public

R.No.-42(5) 2008
£h No,-142

Teisii Roorkee
Bis

events and associated implications of the said
incident, Respondent No. 3 deems it unnecessary to

provide a detailed response to the same.

That the Respondent No. 3 submits that the
statements made in Paragraphs 3 and 4 of the
application are matters of record and are admitted
only to the extent that they accurately reflect such
records. Any assertions or implications contrary to the

record are expressly denied.

That the Respondent No. 3 further submits that the
contents of Paragraphs 5, 6, and 7 of the application
are also matters of record. However, it is significant to
bring to the attention of this Hon’ble Court that, as
per the investigation conducted, an wunauthorized
storage facility for firecrackers was being operated by
Respondents No. 5 and 6. It is submitted that
Respondents No. S and 6 did not obtain the requisite
permission or license for such an operation from the
Competent Authority under the Explosive Rules,
2008. Furthermore, Respondents No. 5 and 6 failed to
implement the essential safety measures mandated for
the storage of explosive materials, thereby violating

statutory requirements.

That the Respondent No. 3 respectfully submits that

the statements contained in Paragraphs 8, 9, 10, and
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S.K MAHESHWARK
vocate & Notary Public

R.No.-42(5) 2006
Ch. No, 142

Tehsil Roorkee
Distt_Haridwar (U.K.
-Dt. 26/09/2

11 of the application are matters of record and are
admitted to the extent they align with the records.
However, it is reiterated that the incident occurred at
an unauthorized and illegal firecracker godown. The
said godown was situated in a highly congested area,
accessible only by a narrow road approximately six
feet in width, which severely hampered the movement
and operational efficiency of firefighting teams during

the incident.

That the Respondent No. 3 further submits that the
contents of Paragraphs 12 and 13 of the application
are matters of record. It is reiterated, as stated in the
preceding paragraphs, that the unfortunate incident
was a direct result of the illegal storage of firecrackers
by Respondents No. 5 and 6, who failed to ensure any
fire safety or precautionary arrangements. It is
pertinent to highlight that firecrackers are classified
as "Explosives" under Schedule-1 (Part-I) (C) of the
Manufacture, Storage, and Import of Hazardous
Chemical Rules, 1989, as amended from time to time.
However, it is submitted that a godown storing
firecrackers does not fall under the definition of
"industrial activities" as provided under the said

Rules.

That the Respondent No. 3 respectfully submits that

the statements made in Paragraph 14 of the

£
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R.No.-42(5) 2006
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application are matters of record and are admitted to
the extent that they accurately reflect such records.
Any assertion or implication contrary to the record is
expressly denied. It is further reiterated that the
firecracker godown in question does not fall under the
definition of "industrial activities" as prescribed under
the Manufacture, Storage, and Import of Hazardous

Chemical Rules, 1989, as amended from time to time.

That the Respondent No. 3 submits that the contents
of Paragraph 15 of the application pertain to orders
passed by the Hon’ble National Green Tribunal (NGT)
in similar matters. As such, no specific response is

required from the answering Respondent concerning

this paragraph.

That the Respondent No. 3 respectfully submits that
the statements made in Paragraph 16 of the
application are matters of record and are admitted to
the extent they accurately reflect the records. Any

statements or implications contrary to the record are

expressly denied.

It is humbly submitted that following the unfortunate
incident of February 20, 2023, an F.I.R. bearing No.
198/2023 was registered under Section 154 of the
Cr.P.C. against Alok Jindal and Ayush Jindal, who are



Respondents No. 5 and 6 in the present matter. A
copy of the F.ILR. has already been annexed by the
applicants with the Original Application as Annexure
A/2. Upon conclusion of the investigation, Charge
Sheet No. 115/2023 was filed, prosecuting the
accused persons under Sections 304, 308, 338, and
286 of the Indian Penal Code, 1860, along with
Section 3 of the Explosive Substances Act, 1908. The
said charge sheet has been submitted before the First

Additional District Judge, Roorkee, District Haridwar.
12. Additionally, in compliance with the directions of the

Hon’ble National Green Tribunal (NGT) in this matter,
(5K MAHESHWARK
Adyocate & Watary Public -

R.NG.-42(5) 2006
Ch No, 142

a Joint Committee comprising officials from various

departments conducted a site inspection on November

8, 2024. A copy of the inspection report, along with
the charge sheet filed on June 16, 2023, is being

marked and submitted herewith as Annexure No. 1.

13. That the Respondent No. 3 submits that the contents
of Paragraphs 17, 18, 19, and 20 of the application
pertain to the provisions of the National Green
Tribunal Act, 2010, specifically regarding the powers
vested in the Hon’ble NGT for awarding compensation
to victims of industrial accidents. These are statutory
provisions, and no detailed response from the

answering Respondent is required in this regard.



14. That the Respondent No. 3 further submits that the
contents of Paragraphs 21, 22, 23, 24, 25, and 26 of
the application outline the applicants' plea for
compensation, as determined by the Hon’ble Tribunal
in similar matters, along with the identification details
of the applicants for compensation. The answering
Respondent takes note of these submissions and does
not deem it necessary to provide a specific response,
as the determination of compensation lies within the

discretion and authority of the Hon’ble Tribunal.

I, the above-named deponent, do hereby verify that the
contents of Para nos. 1 to 14 of this affidavit are true to my
knowledge, which all I believe to be true. That no part of

this affidavit is false andnothing material has been

concealed.

(S¥ Mnnssuwun:%%
Advocate & Notary Public

R.No.-42(5) 2006
Ch No, 142
Tensil Roorke
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DEPONENT

I, SiRisH CrAMBRA Y /&C{TA‘,&%(S hereby identify

the deponent who has produced the records ofthe case

before me and I am satisfied that he is the same person as

alleged.

AGI
GIRISH CHANDRA,QE:)cate

4004104
. UP 5196/2000, UK
@/ Re8-~ Givit Court Roorkee

PRy S e reeh Mob:9997080765



Solemnly affirmed before me today, the_g&ﬁ?\_ day of
November 2024 by the deponent who has been identified by

theaforesaid person.

I have satisfied myself by examining the deponent that

he hasunderstood the contents of this affidavit, which have

been read over andexplained to him.

OATH COMMISSIONER/NOTARY

VERIFIED ESTED

(s K. WARI)
voesto &1 .Iota Public

RNo-42: Jv\.Ua pr: ‘?2t. -26/09/2025
@/ Yeh. Roorkee, DISIE. -Haridwar([.K.)
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